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OPEN CQUf!T 

O:NTRAL A CPIINISTRAT~VE TRIBUNAL 
AL l A HA I A 0 IE N CH 

ALL AHAi AO 

ORIGIN~l APPLICATION NU~IER 425 or 1997 

ALLAH AB AO, THIS THE 22nd DAY or 0 CTOIE R, 

HON' !LE PIR .JUST I a:: R .R .K. TRI VE DI, V. C. 

HON'ILE ~R. O. R. TIWARI, "EMBER (A) 

Veer Sin9h aged about 36 yeata 
eon of Shri Khanctli Singh 
f'/0-A-136 llie hwa lank larra, 
t< anpur • 

2003 

• •••• App 11 cant 

1. 

2. 

(ly Advocate : Shri R.K. Nigam) 

V E R S U S 

Union of Inda throu Qh Se ere tary, l'llniatr y 
of O!fence, O.renc• Hd. Qrs. ~vt. of India, 
Neu Delhi. 

. . , 
Olairman, Ordnance ~actory Icard, 10-A, 
Auckland Road, Calcutta-700 001. 

3. The Jt.Oirector Vig.Crdnance Factory Boal'd, 
10-A Aucklard Road, C.lcutta-700 001. 

• • ••• Respond•nta 

(ly Advocat• : Shri Ashok Mohil•y) 

0 R 0 E R -------
IV HON'BLE MR.JUSTICE R.R.K. TRIVEDI, V.C. 

ly this D.A. filed und9r section 19 of Ad11inistrative 

Tribunals Act, 1985, the applicant has challenged th• order 

dat•d 05.06.1996(Annexure-I) by which disciplinary authority 

J.... +. <' ~· \to.. 

awarded p•nlaty to applicant ~reduction of}.._~~Y by two atages 
• 

from Ra.1260/- to Ra.1200/ - in the tilMf epale or pay Rs.1200/-

••••• 2/-
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to Rs.1800/- for a period of on• year with cumulative 

effect with effect rroin 05.06.1996. Th• disciplin&ry 

authority further directed that the applicant will not earn 

i ncre11enta of pay during the period of re du ct ion and that 

on the expiry of this period, tt-e reduction will have the 

effect of postponing hia future incremente. Th• aforesaid 

order was challenoed in appeal, which hae been •is11iesed 

by or•r dated 22.1 .1.1996, uhich has aleo been challenged. 

2. The facts of the case are th at applicant at the relevant 

t 1111• waa serving as fitter General in r i• l• Gun r actory' 
_./'\. 

d. '"-.. \,).... 
Kanpur. He was HIV~ with 'ime•o of charge dated 

L 
I -

07. 03. 1 994 , uhich contained allegations that h• l•ft his 

section unauthoriaedly without any permiaeion and went to ~~~ 

section t o forcibly recover money from Shri Victor and 

indulged in altercation with Shri Victor which lad to 

scuffle with him and thua created a scene and indiscipline. 

Th• inquiry W41a conducted. The inquiry officer found that the 

char~s against theapplic•nt wer• fully prov•d. The applicant 

wae given oppor t unity to file rep~eaentation againat the 

report of the enquiry officer. The diaciplinary authority 

aQreed with the report of the inquiry orficer anti punist.tt . . - the 

epplicant aa et at• d above, '"1hich has be !fl 11aintainell in appeal. 

3. In our opinion, for th• misconduct, -..hich hae been 

proved, th• puniahment awarlled is juatified and cdata not 

oa.ll for any interference by thia Tribunal. Th• D.A. ia 

dismisaed with no order aa to coats. 

• • A• .. • 
v. c. 


